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Datad Tuesday the tuentysxath day of
&eptember, Dne thousand nine hundred & elghty nine.

Present
" Hon'ble Shri NV Krishnan, Administrative Member

: and
Hon'ble Shri AV Haridasan, Judicial Mghber

Registration No,OA 308/89 and OA 310/89
08 30343

1 Basil ﬁlnxander

2 Prabath T.8 |

3 P Sudha Bai R

4 Janaki Rajappan ¢ Applicants
Us. 7 ' '

1 Unxmn of India rep. by
the Secretary,
fiinistry of [xternal Affalrs
New Oelhi,

2 Joint Secretary (CPV) &

" Chief Passport Officer
Ministry of External Affairs
New Delhia

‘Regional Passport Officer
Regional Passport Office
Goehin ‘ _ ¢ Respondents

0A 310 89

o

.Rosamma John

Annic Victop

Lalitha Chacke

Cl Chacko

TV John

8 Sreekumar -

AR fohanan

YP Joy ' . :
5 'Sadenanda Bhat . # Applicants

Vs

1 Union of India rep. by
the Secretary,
fiinistry of hxternal Affairs
New Delhi.

2 Joint Secretary (CPV) and
Chief Passport Officer
flinistry of External AFFaqu
New Belhi

3 Regional Pascsport Officer

Regicnal Passport Office A . Res '
Cochin espondents

. 2/



Mr Thomas John, ACGSC

“2'

/s K Ramakumar & VR Ramachandran Nair : Counsel of Applicants
. : in both the cases.

Counsel of Respondenﬁs
in both the cases.

.e

RODER

Shri WV Krishnan, Administrative  fember.

| Uhen ihe case was called for final ﬁearlng; the
leanped counsel for the resﬁnndentsAstatad that therelief
sought by the applicaﬁts haq; already been granted an;
thafe?ora, this can be disposed of.
2 The applicants were transferred from ane place to‘_
aﬁothar, Sut they weré nut paid the Transfer TA on the
ground thet the transfers were made at their cwn rejuest
and hence the?uuere'not eligible to Transfer TA. The
application was made to issue direction t¢ the resnondents
to pay them Transfer TA., It is ﬁou stated by the learned
counsel for the respondents that by aﬁlegzzsadated 747488
of the Ministry of Exteﬁhal Affairs th=t the transéers of
the applicants]alonguith others(haue now been treated as
being in public interesf instead of‘at their own request.

Accordingly, the applicants will be entitied to uhatever

‘dues are admissible to persons transferred in public interest. .

3 Shri TA Rajan, Proxy Counsel representing Shri K
Ramakumar concedes that in the light of these developments

the applicationy hagq becoms infructuous,
| O

4 Accordingly, thés&_applications age dismissed as

having become infructuous. u&/Qy—
(av HE;;;;;;;) | ' {NV Krishnan)

Judicial flamber Administrative Mem*



